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Sh. Rajnish Sinha, Advocate alongwith Sh. Anil Kumar, PCS for the

petitioner. Sh. Udai Chandani alongwith Sh. Abhishek Mishra and Sh. Ashish

Srivastava, Advocates for the respondents.

On perusal of the record, it is found that the respondent no.? preferred a
Counter Application No0.200/2017 to the Contempt Application no.3/ALD/2017
instead of filing a formal reply to such application on alleged contempt as preferred
by the petitioner. Therefore, maintainability of such counter application does not
seems to be in conformity with practise in this Tribunal and such issue to be decided
after hearing the submission of the petitioner counsel. Hence, a further liberty is
granted to file formal reply/objection to the application no.3/ALD/2017 on the
alleged contempt. Since, the respondent has not opted to file a formal reply to such
application till date. Hence, a last opportunity is granted for filing the same with a

cost of Rs.1,000/- payable to the petitioner.

The matter be listed on 23™ November, 2017, gt

Dated:25.10.2017 H.P. Chaturvedi, Member (Judicial)
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